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Increasing the production of
telephone switching equipment

1019. SHRI KAMAL MO-
RARKA: Will the Minister of
COMMUNICATIONS b: pleased
10 state:

(a) whether any proposal has
been cleared for increasing the pro-
duction of telephone  switching
equipment ;
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(b) if so, what arc tiwe Jd-tails of
quantum  increase and th: time
frame; ond

(¢) wiwther (his s expocted to
imorove the teleermis sysiem?

THE MINISTER OF STTEL
AND MINES WITH ADDI-
TIONAL CHARGE ©OF THE
MINISTRY OF LAW AND JUS-
TICE (SHRI DINESH GO-
SWAMI): (a) Yus, Sir.

(b) Nine partics have boon Idonti-
ficd for increase of Production Ca-
pacity to 70,000 lincs proinmum
each for T«,lv,p hone: Switching Equip-
ment. The time frame for preduc-
tion «i higher capacity 15 &h Five
Yeaor Plan.

(¢} Yes, Sir.

Reconstruction and Rehabilitation
of Shipping Iadustry

1020. SHRI KAMAL MORAR-
KA : Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether any fresh packages
have been initiated for reconstruc-
tion and rehabilitation of the ship-
ping industry;

(b) if so, the saliznt features
thereof;

(c) whether any proposals are
under consideration for acquisition
of second hand ships also; an d

(d) if so, the details thercof ?

THE MINISTER OF SURFACE
TRANSPORT WITH ADDITIO-
NAL CHARGE OF THE MINIS-
TRY OF LAW AND JUSTICE
(SHRI K. P. UNNIKRISHNAN):
(a) and (b) This Ministry have taken
a number of measures to revive the
Shipping Industry. Some of these
are :—

(i) Speeding up the acquisition
procedures.
(ii) Allowing acquisition of ships
for cross-trade.
(iii) Permitting acquisition of Ships
upto 259 in excess of assessed
requirements.

(iv) Allowing Ship owners to place
orders on Indian Shipyards
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without reference to assessed
requircments.

(v) Rehabilitaticn of sick  Ship-
ping Companies. which inclu-
des a number of reliefs;

(vi) Providing cargo support
Indian shipping.

(vii) Modification of pari passu ob-
ligation:.

Name of the €. prine Corrany

to

1. Myjs, Great Fasterr. Sklpping Company

Mys, Van Raj Magine
M/s. Ellon Hinengo
M/s. Sirivs Shipping Cempany Ltd.
Mys. Jaisu Shipping Company Lid.

lll.hf“)!\)

Harassment of Iudian students in
Nepal

1021. SHR1 BRUVNESH CHA-
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that
some Indian students studying in
Kathmandu, Nepal have been ar-
rested and tortured by the Nepal
Government; and

(b) if so, what steps have been
taken by Government in this re-
gard ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI 1. K. GUJ-
RAL): (a) On February 19, 1990,
some Indian students studying in
Kathmandu, were arrested along
with a large number of Nepali
teachers and students. They were
released after a varying period of
confinement from three to five days.
There is no evidence of their having
been tortured.

(b) Immediately on  learning
about the arrest of these Indian
students, the Embassy of India in
Kathmandu took up the matter
with the Nepalese Foreign Office
which was asked to investigate the
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Government also provided In
the Direct Tax Laws (Second Armend-
ment) Act, 1989 certain fiscal refiafs
to the Shipping Companics so 25 to
strencthen their capital base.

(©) Yes, Sir

(&) The details of the pronosals
pendgin~ as on 15-3-90 are :--

Acyriniticn rrorwal

1 2 Off shore supply vessels (Specifich.
10 O shore supply vessels (for in principl

J

approval).

2 No. RG-EO Vesicls

I Cargo Stip
2 Puik Canlers
I Crew-count-cargo lcat

incident and have action taken
against the erring Nepalese officiuls.

A Censular Official from the Em-
bassy also visited the University

campus.

Detaining of Indian Journalists

during pro-democracy demons-

tration in Nepal

1022. SHRI BHUVNESH CHA-
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that
some Indian journalists were de-
tained by the Police in Nepal when
they went to cover the demonstra-
tions by the pro-democracy agita-
tors; and

(b) if so, what steps Government
have taken in this regard ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI 1. K. GUJ-
RAL): (a) No, Sir.

(b) Does not arise.
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